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O.A. No. 322 of 2!~a 

Order dated: 13.08.2009 

CORAM: 

Hon'ble Mr. Just'ce K. Thank qlj I 	%j.,j Member(j) 

Hon.'ble Mr. C.R.Moh atm, Mzmber-(A) 

As per the order given. by this'I'Tibmial, the result 

(.)fthe applicant hws heen ,,-ilreidy published and a copy of the 

Te,,Sld.t li,.ts been pi-odticed before d 	T i hmi,,~ 11 	. in a setiled 

cover. We opened the seated cover andshown dLirectly to the 

Id. Coimsel for the applicant, who is satisfied with the result. 

In the above circumstances, the pTa- 	mi yer the 

O.A. has been. ~-*eady niet by the Department including that 

of alloWl-119 the applicant to sit Uil the exMiluil,91ion. The 

consequential right to know the -result of the examination is 

-also completed. A.ccordingly, nothing remaniis 1-Ti the O.A. to 

be a4judicated. 

The result (-.)t' the applicmit is kept as a Court 

record. 

Accordingly, O.A. stands disposed of No costs. 

MEM6'R~A) 	 MEMBER(J) 


